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Chandra Bhushan Applicant

Vs,

Unien ef India & :
Others;, -tz Respendents

Hen.Mr, Justice U.CeSrivastava, V.Co -
Hen,fMr, K. Obayya, A.fl,

Y © (By Hen,Mr, Justice U.CiSrivastava, V.C,)

éy maéns of this applicatisn the applican£ has
‘prayed that the erder of the Oirecter, Qrug Research Institute,
Lucknew, for helding the enquiry be quaShed‘and the disciﬁlinary
autherities be difééted not to conduct any disdiplinary
preceedings agginst the applicant en the basis ef the memerandum
issued te him and they may be further directed net te enferce
the previsiens ef Bye-Law No.74 of the Byee~Laws ef Ceungil
of Scientific. & Industrial Reaearch as c;ﬂ§ained in Annexure
Ne.5 and the same may be declafad ultravires ef Article 191(a)
of the Censtitutien ef India and}aISo article-14'& 16 of the
anstitution. |

' i; | “From_the reply filed by the respendents it appears-
that the enquiry has been cancluded and the final erder has
not bagn passed and’it is net a staée ney any ihterference
can be ﬁadé theugh certain qu98fipns of law has besn raised
by the applicant, 1In case thg\enquiry gees against the

.applicant,}he has get a right te challenge the validity ef

the BEye=laws,uhidh he has challangéd_inAthis applicatisen.

and ebvisusly that fight cannot be taken away frem him,
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With these observations the application is dismissed,

ﬂa erder as te the cléts, o ) ZA_Z;-_____;

Uice-Chairmaﬁ.
Dpted: 29th March, 1993, Luckneu.
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